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CEWTRAL ADMINI5TRATH/E Tl^IBUMAL ' n
PRINCIPAL BENCH ^

NEU DELHI.

CCP No.64 of 1991

in

0.A . No,1439/88. Date of decisiont January 13, 1992

Shri Ishuar Singh & Ors Petitioners,

Us .

R .P.Jain,Chief Engineer & Anr. .. Respondents,

None for the petitioners.

On behalf of the respondents Stnri P.S.
Mahendru, counsel is present#

ORDER

♦
\

In uieu of the interim order,staying the

operation of the judgment of the Tribunal, granted

by the Supreme Court by its order dated 6.2,1991,

copy of uhich has been produced by the respondents

in this case, the question of complying uith the

direction of the Tribunal does not arise at

this stage • Hence , the C.C .P , is dismissed , The

^ Rule is discharged, /n . ,

SKS

(P.C.QAIN)- (U .3 .PIALIPIATH)
MaER(A) CHAIRMAN

13.1,1992. 13.1.1992.


